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(a@) (i)  An amount of Rs. 15 Lakhs as the minimum amount to be paid to the
next of kin of the official in the unfortunate event of death of the official
while on election duty.

(i1)  If the death is unfortunately caused due to any violent acts of extremist or
unsocial elements like, road mines, bomb blasts, armed attacks, etc. the
amount of compensation would be Rs.30 Lakhs.

(iii) In the case of permanent disability, like loss of limb, eye sight, etc., a
minimum exgratia payment of Rs.7.5 Lakhs would be given to the
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(ii)

official (which would be doubled in the case of such mishaps being
caused by extremist or unsocial elements as aforesaid).

The expenditure on account of payment of ex-gratia compensation to the
polling personnel is wholly borne by Government of India during
elections to Lok Sabha and by the State Government during election to
Legislative Assemblies and shared on a 50:50 basis during simultaneous
election to Lok Sabha and Legislative Assembly be the Government of
India and concerned State Governments. The share of the Government of
India is paid by the ministry of Law, Justice & Company Affairs
(Legislative Departments). (As explained vide Commission's letter No.
218/696-PS-II dated 08.10.1996).

It may be further clarified that in case of Lok Sabha elections, the
payment of ex-gratia compensation shall be made by the State
Government initially and the claims shall be made to the Government of
India later on.
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(a) (i)
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